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-\ In The Centrel «ftdministrative Tribunal

- Calcutta Bench

MA 20 of 2002
MA 21 of 2002
(GA 102 of 1996)

Present : Hon'ble ilre BeP. Singh, Adninistrative Member

Hon'ble '("lr. Mele Chauhan, Judicial Member

- Sujit Kre Sinha
Health & Family Wslf are

. For the Applicant 5 Mr. B. Chatterjee, Counsel

Mge Be Mondal, Counssl

fFor the Respondents: Dlre PeCe Saha, Councel

Heard on § 14=02-2002 ' Date of Grder s 14=02-2002

BeP, SINGH, MM

MA 20 of 2002 has been filed by the spplicant of U.hs
102 of 1996 for restoraticn of the said O«As uhich uas dismissed
for defeult on 16-10-2001, MA 21 of 2002 has been-t‘iled for

" condonation of delay in the matter of filing the aForesdd res-

toretion applicatbn.
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2e After heering both parties and on going through the
averments made in the Wﬁs;.ye are satisfied with the cause shoun
for non-appe'arange of the epplicent or his counsel on 16-10-2001.
Accordingly, the condonation application is allowed and the O.de
102 of 1996 is restored to its original number and file aéter
setting aside the order of dismiasal dateg 16=10-20801. Thus,

both the MA are disposﬁd of o '
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